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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

RESPONSE AFFIDAVTI ON BEHALF OF
UTTARAKHAND POLLUTION CONTROL BOARD
in
Original Application No.522 of 2025 (IA No.675 of 2025)

Vipin Kumar Applicant
Versus
Uttarakhand Pollution Control Board & Ors. Respondent

Regional Office, Roorkee.

AFFIDAVIT of Dr. Rajendra
Singh, presently posted as
. Regional Officer, Uttarakhand
Pollution  Control  Board,

Deponent

I, the above-named deponent does hereby solemnly affirm and state on

oath as under: -

1. That the deponent is presently posted as the Regional Offi

Roorkee and is duly authorized by competent authority to sign and file
the instant affidavit on behalf of the Uttarakhand Pollution Contro]

Board and as such is fully conversant with the facts of the case.

Wlg
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. The above-mentioned matter was listed for hearing on 23.12.2025

wherein the Hon’ble National Green Tribunal directed the Respondent

UKPCB to file its reply to the above captioned OA within four weeks.

- That in compliance with the aforementioned direction of this Hon’ble

Tribunal, instant affidavit is being filed.

- That the content of Para No. 1 of this application is the matter of record

and admitted only to the extent that they are a matter of record. Rest of

the contents are vehemently denied.

That the contents of Para No. 2 & Para No. 3 of this application are not
denied so far as they are a matter of record, rest is denied and therefore,

no reply is required for the respondent.

t the contents of Para No. 4 of this application are matter of record
admitted only to the extent that they are a matter of record. Rest of

contents are vehemently denied.

That the contents of Para No. 6, 7 & 8 of this application is related to
the Consolidated Consent & Authorization (CCA) issued by the
Uttarakhand Pollution Control Board (UKPCB) to Respondent No. 5
and Respondent No. 6. It is pertinent to mention that, the “State Board”
in its 17" Board meeting held on dated 27.10.2014 reviewed the actions
regarding industries operating without obtaining the necessary Consent
to Establishment (CTE) and Consent to Operate (CTO). The “State
Board™ unanimously decided that if the site of these industries is

environmentally suitable and all pollution control measures are in place,
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the industries can apply for Consent. The industry must apply with
initial application fee along with 10% annual compound interest,
calculated from one year prior to the start of production. However, the
industries classified under the green category, the Board decided to
charge only 10% simple interest instead of compound interest, In
compliance of above decision, Consolidated Consent & Authorization

(CCA) is considered to the industries including Respondent No. 5 and
Respondent No. 6.

- That the contents of Para No. 9, 10, 11, 12, 13, 14, 15 & 16 of this

application are the matter of record and admitted only to the extent that
they are a matter of record. Rest of the contents are vehemently denied.

It is worth mentioning here that the officials of Revenue department

below:

istances from M/S Jai Mata Brick Field, Khasra No. 208, Kavadpur

Harchandpur, to following locations:

I. M/S Balaji Brick Filed, Nagla Saktu - 651.67 Meter
ii. Chaudhary Bharat Singh Junior High School - 208.38 Meter
Kavadpur Harchandpur.

During the inspection, Shri Dinesh Kumar, Principal of Chaudhary
Bharat Singh Junior High School, Kavadpur Harchandpur informed
that said school in running at the present location from September,
2024. School is having classes from nursery to 8 class. It was also
informed that earlier this school was running at Khasra No. 274(ma),

o
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Village Harchandpur and permission is also obtained from the
Authority at the said location.

Distances from M/S Gagan Brick Field, Khasra No. 138 & 139, Village
Mohmadpurjat to following locations:

i. M/S Bharat Brick Field, Boodpur - 500.45 Meter
ii. Nirmala Devi Inter College, Boodpur - 774.44 Meter
iii. Village Boodpur 605.83 Meter
iv. Chaudhary Sukhbir Singh Adarsh School- 864.22 Meter
v. S.D. Public School, Brahmpur - 699.35 Meter

Copy of measurement undertaken by Revenue Department on
27.11.2025 is being marked and filed as Annexure No. 1.

That the contents of Para No. 17, 18 & 19 of this application have
already given in the preceding paras and not being repeated for the sake

of brevity.
That the contents of Para No. 20, 21, 22, 23, 24, 25, 26, 27, 28, 29, 30,

“\-
S B~ ?.1\ 31, 32, & 33 of this application are matter of record and admitted only
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"“ "“ f y@: emently denied.

1’{) ):he extent that they are matter of record. Rest of the contents are

\,Thal the content of Para No. 34 of this application, it is to state that in

N\ ’"‘E‘"" - :}/{comphanu. of the decision of 17" Board meeting of the “State Board”

\\_‘___C'¢

12.

and subsequent office order dated 02.02.2015, Consolidated Consent &
authorization (CCA) matter was considered and approved CCA to brick
kiln of Respondent No. 5 and Respondent No. 6.

That the contents of Para No. 35, 36, 37, 38, 39, 40,42, 43 & 44 of this
application are matter of record and admitted only to the extent that they
are a matter of record. Rest of the contents are vehemently denied.
However, it is pertinent to state herein that, in case the applicant is

R
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aggrieved by the CCA order issued by the Respondent State Board,
appeal can be made under the section-28 of the Water (Prevention and
Control of Pollution, Act, 1974 and section- 31 of the Air (Prevention
and Control of Pollution, Act, 1981 (as amended) before the appellate
Authority.

13. That the deponent is a responsible Government servant having the
highest regard for the Hon’ble Tribunal and order passed by them. The
deponent has always made his sincerest efforts to carry out the orders

passed by this Hon’ble Tribunal in its letter and spirit and shall continue

1o do so in the future, M

-

Deponent

Verification: -

R

Deponent

ﬁm‘ﬂn A\
Regd. Ho. 64{05)2025
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